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__ __ ----------------------------as ____________ 
C ORAM; 

1'HE HON'ELi. M. B,R,,PA-JEL,,VICE-CHA1RMN  

A N D 

THE HON 'ElL NR. N.SENGUPTA, MEMBER (JtIDICI?L) 

Whether reporters of local papers may be allowed 
to see the judginent?Yes. 

To be referred to the reporters or not? N 

W1ther Their Lcrdships wish to see the fair 
cc-py of the Judgrnent?Yes, 



J U D G M E N T 

NSENGUPTA,NEMBER(J), This is an application filed by two persons 

on behalf of Central Cattle Erreding Firm Workers 

Union, Shri K.C.Mjsra has been described as the President 

of the said Union. 

	

2. 	Many of the facts are admitted and for the 

purpose of this judgment only a few of them need be 

stated. Tht* allegation of the applicaht that there 

was a dispute between the workers Union of the Cattle 

Breeding F&rm and the enployersi.e. Director,Cattle 

Breeding Parm,$unabeda. Tie disputes was resolved by 

arriving at a settlement, a copy of which is at Annexur 

A/2. In the Cattle Breeding Farm quite a number of 

persons were engaged as N.M.R. Workers and the dispute' 

mainly concerned them. It was settled that all the NNR 

Workers who had completed 240 days of work should be 

brought on to the regular establishment. The prayer 

in the application is for a direction to Respn dent 

No.1 to regularise the services of the NMR workers 

from the day they became entitled to such regularisation 

as per the settlement vide Annexure-.2 to the application. 

7 	3. 	The Respn dents in theirwritten reply have 

stadd thatthe application is not rnaintaiinable in as 
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much as neither of the two persons who figure as 

applicants is competent to maintain the action. They 

have futher stated that most of the persons who 

have signed in Annexure-?.4 are being paid daily 

wages at the r ate of 1/30th of the minimum pay for 

a Group 'UI Government servant with usual Dearness 

Allowance, and the rest 18 are being paid wages under 

the minimum wages Act. Out of the persons who haxe  

signed in Annexure.-Vl)for have already been regularly 

appointed,therefore to that extent the prayer in the 

application is improper or redundant. They have averred 
- 

that steps been taken to give relief to the Casual 

Workers in terms of the judgment of the Hon'ble Supreme 

Court in the matter of regularisaicn of the services 

of such persons, 

4. 	We have heard Xr. P.Palt,1earned Counsel 

for the applicants assisted by N.Patra and Mr.A .B.Misra 

learned Senior Counsel assisted by Mr. Tahali Da].ai 

learned Additional Standing Counsel(Central) for the 

Reondents. Mr. Palit has relies on paragraph-3 of 

Annexure-2 to the application and has urged that the 

services of all those of the applicants who have 

- 	completed 240 days of work should be regularised. 

2 b  Mr. Misra on the other hand has very vehemently contended frfr / 2 
that the application is not maintainable, firstly on the 

ground that the Central Cattle Breeding Farm workers 



Union not a legal entity ij not having been registered 

as such Union and recognized by the Department. He has 

further contended that if some workers sit and declared 

that somebody will be their President in a meeting, 

that person cannot 4 the character of the President 
of a Union. These contentions of Mr. Misra are more 

academ!cthan of any real significance in the context 

of ft facts of the present case. *J 	 oth 

Annexure-A/l,it would appear that Shri K.C.Misra 

was authorised to file an'prosecute an application on 

behalf of 123 persons working in the Cattle Breeding 

Farm ad they are the persons who are named as the 

affected persons in para-4(pages 3 to 10) 0/ the 

application, Therefore, It is not a case where Shri 

K.C.Mjsra has no authority to file the application. 

Apartfrom this on referring t 	Aexure..5 to the 

aPplicatIon)it would further aptr that Shri K .Misra 

was described as the Presédent of the Labour Union of 

the said Farm. 

5. 	Mr. Misra has next contended that there are no 

posts against which the applicants can be regularised 

and further that the applicts have really no cause 

1 to approach this Tribunal in view of Rnnexure_A/6. 

It is no doubt true that when the question 69 regularisa_ 

tion comes, it is to be made against the posts existirg 

or created subsequently. But we is not aw common on 

many occasions the Casual Workers approachiN the Courti 

and the Tribunals for directions to regularise their 
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Services against posts as and when 4mailaUe. Of course 

there might have been some substance in the arguments 

of Mr. Misra that in view of Annexure_6 to the applicatjoj 

the applicants were not required to a oroach this 

Tribunal had not the stance of the Respondents 

in this case betn€j that the applicants have no right 

to approach this Tribunal, 

Having heard the learned Counsel for the 

parties, and having perused the different nnexures 

we would direct that the absorpti?fl of NMR workers 

of the Cattle Breeding Farm should be made in accordance 

with the various judgments delivered by the Hon'ble 

Supreme Court with regard to the framing- of scheme 

for absorptin ± the Casual 	rkers according to 

their seniority, 

This application is accordin41 disposed of. 

There w)uld be no order as to Costs. 


